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(ii) “In accordance with the provi-
sions of sub-rule (6) of rule 186 of
the Rules of Procedure and Conduct
of Business in the Rajya Sabha, |
am directed to return herewith the
Manipur Appropriation (Vote on
Account) Bill, 1981, which was pas-
sed by the Lok Sabha at its sitting
held on the 19th March, 1981, and
transmitted to the Rajya Sabha for
its recommendations and to state that,
this House has no recommendations
to make to the Lok Sabha in re-
gard to the said Bill.”

(iii) “In accordance with the
provision of sub-rule (6) of rule 186
of the Rules of Procedure and Con-
duct of Business in the Rajya Sabha,
I am directed to return herewith
the Manipur Appropriation Bill,
1981, which was passed by the Lok
Sabha at its sitting held on the 19th
March, 1981 and transmitted to the
Rajya Sabha for its recommenda-
tions and to state that this House
has no recommendation to make
to the Lok Sabha in regard to the
said Bill.”

12.13 hrs.

ASSENT TO BILLS

SECRETARY: Sir, | lay on the
Table following five bills passed by
the Houses of Parliament during the
current session and assented to since
a report was last made to the House
on the 17th February, 1981.—

1. The Appropriation (Vote on
Account) Bill, 1981
2. The Appropriation Bill, 1981.

3. The Appropriation (No. 2) Bill
1981.

4. The Appropriation (No. 3) Bill,
1981.

5. The Delhi Sikh Gurdwaras

(Amendment) Bill, 1981.
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12.13 hrs.

PUBLIC ACCOUNTS COMMITTEE

Sixteenth and Twenty-Second reports

SHRI CHANDRAJIT YADAV
(Azamgarh): Sir, | beg to present the
following Reports (Hindi and English
versions) of the Public Accounts
Committee:—

(1) Sixteenth Report on Action
Taken by Government on the re-
commendations contained in the
Seventieth Report (Sixth Lok
Sabha) relating to Marketing &
Sales Organisation.

(2) Twenty-second Report on
Action Taken by Government on
the recommendations contained in
the Hundred and thirty-first Report
(Sixth Lok Sabha) relating to Im-
port of defective special purpose
carriers and incorporation of in-
correct data in a contract.

12 14 hrs.

RE. ADJOURNMENT MOTIONS ETC.

SHRI NIREN GHOS™H (Dum Dum):
Sir, | have given notice of an ad-
journment motion.. ..(Interruptions)

MR. SPEAKER; You give some
other motion; | cannot allow an ad-
journment motion.

PROF. MADHU DANDAVATE
(Ra.japur): Sir, you said that it Is
not a ruling....

MR. SPEAKER: That was the first
part and | gave the ruling later on.

PROF. MADHU DANDAVATE:
You said that it is not a ruling....

MR. SPEAKER; You come to me.

PROF. MADHU DANDAVATE: You
have kept the matter open or you
have closed it



255  ~e- Adjn. Motions etc. MARCH

MR. SPEAKER: You come to me;
I have given my ruling. As for this
matter is concerned, | have given my
ruling.

PROF. MADHU DANDAVATE:
You are expected to give even an in-
terpretation of your observation in
this very House, not in your cham-
ber. | want to know whether you
have given a ruling or you have kept
the matter open.

MR. SPEAKER: |
ruling.

have given the

PROF. MADHU DANDAVATE: But
you had promised. You look at the
records, you said “l am not giving
the ruling.”

MR. SPEAKER; No, no. That
the first part about the
sident's name.

was
Vice-Presi-

PROF. MADHU DANDAVATE: You
have said— you are on record— “It is

not a ruling. I am only making an
observation.” Now you are saying
that it is a ruling.

MR. SPEAKER; No, No; | have

given my ruling.

PROF. MADHU DANDAVATE: You
have gone on record as having said
that it is an observation.

MR. SPEAKER: When did | deny
that? That was an earlier part which
| was connecting with the Vice-Pre-

sident's name. The ruling was the
latter part which | read.

PROF. MADHU DANDAVATE:
The matter is open or not.

MR. SPEAKER: It is final. Shri
Rajesh Kumar Singh.

St 5TTTSft (gz~n) :  STAT
N *rq; f2 w. wnr*f

**Not Recorded.
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I cannot give you my ruling here.
Shri Rajesh Kumar Singh.
(Interruptions)

3MWIBsT 3PTC 3TRAf A~ T*T<r
3rrrr gf 1
(sqertTR) STITT s\«T 3RT ~ft, ~ a»
H?ff 3TTT 3T ¢INTTT W ~f |
irfcfarr ~ et i

wwvr)

MR, SPEAKER: Nothing is going

on record.
(Interruptions)
3TWIST MRY ~
T WTT,

Nothing is going on record.

(Interruptions) **
3r«w vagxw.

m SFTTF | s™R
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fcfi k *fw f W't if, 3w
ATNRIT SnTsT [
(0IT™YrR)  jfrf cTrfWT fA\n 3TTTN ¢THT

fPTTTtfk ff 1 Tt <?T/r tt.

Tfr *r 1 *f %TeMr tt sncft $r,

~ToT T/r zrj smAir,
5T*TR *Pft T vit 3T TTfa
farrp-~ 1 (aysrtiR)

3mT ?2rr m sncr NMrrr
grgy“T | (NTAFRF)  3TIT TIT TiT
*f 1l mw?, (Mthr) *ft ~=n\ snr

I, T di5 Y/ || *1q!

PTT |

sn ttw,

Nothing is going on record.

(Interruptions)

VTTT ff, TAT ~T?,T *TWT ~ |

SHRI YESHWANTRAO CHAVAN,
(Satara); | have just to raise one
point for your information. You
said, at the first moment, to Mr. Dan-
davate that you were not giving a
ruling. That is a very important
issue— allegation against a Member
of my Party in Rajya Sabha. | have
nothing against the Minister concer-
ned. He is a young person, | wish
him well. But if he behaves irres-
ponsibly, | think, he must not be

protected. This is the main thing.
MR. SPEAKER: No strictures
against him.
PROF. MADHU DANDAVATE;

Keep it open.

SHRi YESHWANTRAO CHAVAN:
At least, keep it open.

3iwsr w Nr: nrl 3Ter fN i
fw At ~Ter qir *f  srrrtf
=yl fAWd~rr ~No*ror n

**Not recorded.

*nrrfr™, tr N fAnr
wftnr ‘igl 2~ftl *T«f 3%|\jlajC fqFZTT *TT |
sif ifrr if g~T, xww TT 3FY
this is my ruling. It is so simple; it
is lear. | did not mix it.

Mr. Rajesh llu Singh.

PROF. MADHU DANDAVATE:
Excuse me for a minute. | was poin-
ting out to you the convention in this
House. Any number of times this
has been done. Even when the Pri-
vilege Motion against Shrimati Indira
Gandhi was there, even at that time
Members were allowed to make
their submissions on this issue and
then only a decision was taken.

wWsr 3mT zrm , sRnrg-i
am *TRTfiT t t 1
(cCrtTPT)
ArATD 3-rr, s wee I<
Snr*f, HT 3 r |
(cCrsriTR)

PROF. MADHU DANDAVATE:
We do not get the protectio\ The
Minister gets the protection.

MR. SPEAKER: | do not provide
any protection.

3Ta?ir ofiT jT, '\ FU
*nrr wry ?f 1 PrT ra-—n
«rFnft rd vft JT 5RT ~"TT |

PROF. MADHU DANDAVATE:
In practice, it will mean that you are
giving protection to the Ministers and
not to ordinary Members of Parlia-
ment. ...

MR. SPEAKER; No, Sir, | am not
providing protection to anybody.

(Interruptions)

MR. SPEAKER; Nothing is going on
record.

ATFE'T  ift, 3TPT qprf H'5rf 2

Wry oPTT ST~ Ff | o
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n 3ttt- ~rhrrt; **
sft™reff ivfrtor sr™ot et N

12.19 hrs.

(Shri Motibhai R.
then left the House)

Chaudhary

12.19 hrs.

CALLING ATTENTION TO MAT-
TER OF URGENT PUBLIC IMPOR-
TANCE

Reported shortall in interest account
of Employees’ Provident Fund Or-

ganisation

TRTT cHITT (fcfITAATATC) -
3r™T #m n
N frTRrMW  fAnr HRfarfr “ner
vrvt f?2w r mVr

N fw, & MT ZVvC TT iy, BAcir <fi~

(i) Central Government securities
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12.20 hrs.

[Mr. Deputy-Speaker in the Chair].

TIHE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATiIi RAM DULARI SINHA):
Sir, The pattern of investment is
prescribed by Government from time
to time under para 52 of the Em-
ployees’ provident Fund Scheme. In-
itially Government required that all
the monies be invested in Govern-
ment  securities. The investment
pattern had since been liberalised and
was in force from 1-1-1979 to 31-12-
1980 as under:—

Not less than 20%

(ii) State Government securities and Government guaranteedNot less than 20%

securities.

(iii) Post Office Time Deposit and seven years National Sa- Not exceeding 35%

vings Certificates (Second and Third issue).

(iv) Special Deposits Scheme

Not exceeding 25%

It has been furtherliberalised with effect from 1st

January, 1981, as under:—

(i) Central Government securities

Not less than 15%

(ii) State Government securities and Government guaranteed Not less than 15%

securities.

(iii) Post Office Time Deposits

and seven years National Not exceeding 40%

Savings Certificates (Second and Third issue).

(iv) Special Deposits Scheme

**Not tecorded.

Notexceeding 30%



